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DRIGINAL APPLICATION NG, 507 of 1987
(DRDERS OF THE TRIBUNAL)

The applicant who is working in Visakhapatnam
urd er Ngval Establishment has been transferred from
Visakhapatnam to Chilka. He states that there are
no facilities for medical treatment for his heart
trouble and that he is bsing freated at a Hospital in
Visakhapatnam, He filed 0.A,.No.325 of 1986 and the

A |
transfer uvaglstayed by an interim order pending final
disposal of the case, Fipally, the said Application
was dismissed on 28-7-1987 with an observation that
the dismissal of the epplication will not stand in -
way . .
the "~“of the Respondents to consider posting the
applicant at a place where thers are adsquate medi-
cal facilities for t¥eating his heart ailment. The
c{&,w;» .
applicant now complains that he isL?eing transferred
to Chilka. The applicant, however, has not filed any
transfer order, The only ground raised in the present
application is that the respondents have transferrad
the applicant to Chilka in haste unmindful of the great
harm being inflicted upon the applicant sﬁ??ering from

heart trouble,
contd,.2
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2. . Us have heard Mr. Shaik Shah Ali, Por the
Applicant and Mr.G.Parameswara Rac on behalf of Sri
K.Jagannadﬁa’ﬁao, Central Gova;nment Standing Counssl,
for the ReSpondanté.‘ Transfer is a condition of
'seruice and made in exiQQNCies af serﬁice. The éppli-
cént has come to this Tribunal sven be?ore.any order
of transfer has-baen issuad., It is Oan.tD the appli-
cant to represent his difficulties to ﬁhe Deparﬁment
for their sympathstic consideration. In this appli-
cation, he has not mads'out_any case for intarfarénce.
We find no reason to pass anjordgr in the Tatter. The
application ié accordingly dismissed'at'the'admissioé
stage itself,
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